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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL WESTERN
ZONE BENCH AT PUNE

Olr'iginal Application no.57/2024 (WZ)

Mr. Murlidhar Dattoba Nimankar

Applicant
Vis
Maharashtra State Police Housing & Welfare
Corporation Limited and others
~ Respondents

AFFIDAVIT IN REPLY FILED BY AND ON BEHALF OF RESPONDENT
NO-1 (Maharashtra State Police Housing & Welfare Corporation Limited)

I, Mr. S. A. Desai, age 53 years, .Indian Inhabitant of P_ﬁhelMumbai working as an.
Executive Engineer and the authorized Signatory c;f Maharashtra State Police
Housing & Welfare Corporation Limited, the Respondent No.1 abovenamed, having
its principal office at Plot no.89-89A, Sir Po_chkhanwala Road, Near Police Officers

Mess, Worli, Mumbai-400030, do heteby solemnly affirm and state as under;

1. I am working as an Executive Engineer with Maharashtra State Police

Housing & Welfare Corporation Limited (MSPHWCL). | have been duly

ADV. YOGESH D.

- HATAGADE
AREA : DISTRICT PUNE
REGD. NO. 15511
EXPIRY DATE

Wuthorized to swear this Affidavit on behalf of MSPHWCL, the Respondent

0.1 above named. | have read the copy of the above application filed by the
pplican{ and understood the contents thereof. | have also perused the -

documents annexed as Exhibits thereto. | have acquainted myself with the
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facts of the case and am oompetent to depose to the same. | am therefore
filing this Affidavit on behalf of Respondent No.1 in reply to the above |
application for the limited purpose of placing certain facts on record. |
however Respondent No. 1 reserve its right to'ﬁle_ an edditional affidavit if so
required. Nothing, however, contained in the application be deemed to have
been admitted by Respondent No.1 which is not specifically dealt with herein
and traversed.

Hereto annexed and marked as Exhibit-"A” is a copy of the letter of
Authorization dated July 12, 2024. |

At the very outset, | deny the allegation, statement, and contention made in

‘the application if any against this' Answering Respondent to the extent that

the same are contrary' to and/or inconsistent. with what is stated herein.
Further nothing shall be deemed .to h'ave been.admitted by this re.spondent
merely because the same may not have been dealt with specifically and/or
traversed seriatim. Respondent No.1 craves leave to file any additional
Affidavit in Reply, to add. to or modify, elaborate any content herein, and
produce further documentsfmater_ial to. deal with .l traverse the said
Application.

| say that Respondent No 1, the Hon'ble Tribunal vide its order dated May

02, 2024, directed to file a repiy affidavit and further directed to submit a

sketch map showing as to where the house of the appllcant is Iocated and":‘ §%Us

the distance of the STP from the said house, whlch is under construction

| say that there is no cause of actlon has arisen against Respondent No 1 o

hence the present application is not maintainable against thls‘_‘respondent L




and needs to be disﬁissed for want of cause of actioh or otherwise against
- this i‘espondent.

| say that Respondent No.1 is not aware of the business and profes_sion of
-the Applicant. it is correct to say that the Aeplicant is residing adjacent to the._
housing project being constructed by the Respondent No. '1 '

| say that the submission of the Applicant stated in paragraphs no. 3, 4, 5,
and 6 is with respect to Respondent No.2 t_o 5, hence, | do not want to make
any comments thereon.

| say that Respondent No.1 is a limited company registered under ‘th.e'
Companies Act, 1956 & e'xisting company Corﬁpanies Act, 2013 having its
office at SQISQA, Sir Pochkhanwala Road, Worli, Mumbai City, MUMBAI 400
025, Maharashtra, India and the main object of the Respondent No.1.is to -
construct houses and administrative buildings and to formulete & execute
welfare scheme for the constituent and afﬁl_iated office of Home Departrhe_nt,
Government of Maharashtra. |

| say that Respondent No.1, had published a Tender on May 04, 2021, for
the construction of 210 flats with 03 nos. .of building & 2 nos. of bungalow -
with STP for employees of the Superintendent of Police Office at C.S No
14485 Final Plot No.585 Kalanagar, Chandur Road, Ichalkaranji. | .say that _
the tender was allotted to M/s. Sonai Infrastructure Pvt. Ltd., heving its
.address at Shriram Plaza, Ram Mandir Corner, Sangli vide work order dafed
January 04, 2022 | |
‘| say that respondent No.1 had obtained a Building Construction Permission

dated October 26, 2021, from Respondent No.5, Ichalkaranji Municipal
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Council, and t_he total plot area is 16400 Squére Meters and total the built-up

~ area is 16887.68 Square Meters respectively.

Hereto annexed and marked as Exhibit-"B” is a copy of the Building

Constructibn Permission dated Oct_ober 26, 2021, along with the sanctioned

~ layout, recejved from Respon'dent No.5.

| say that the contents of para no.8 of the épplication are neither correct nor

boﬁaﬁde and the same are not admitted by this Respondent no.1. | say that
the STP construction work is compléted i‘n..al.l r_éspects with machinery at the
location as per approved building permission dated October726, 2021, issued
by Respond_en_t no.5. | say th_at the distance between the applicant’s house
and. the construction of STP varies from 4.35 meters to 3.16 meters. | say
that fhe'total constructed area of STP .is approximately 92 Square.Méters,
out of fhat, 72 Square Meters are underground .and 20 Squafe Meters are
above the ground having a capacity of 130 KLD..

Hereto annexed and marked as E'xh_.ibit—“C’.’ is a color Photograph work |
status as of today. | |
| say that the contents of para no.Q of the application are neithér correct nor
bonafide _and the same are not ads"n.itted. by. Respondent no:.1. It is .de'nied

that Respondent No.1 has failed to consider the convenience and issues of

“odor nuisance for nearby resident and applicant, hence. that is against the

Environmental Laws. As per building permission issued by Respondent No.
5 dated October 26, 2021, the distance between Buildings C & D from the

STP is 15 metérs & 23.25 meters, respectively. As per the approved layout,

. STP is of Moving Bed Biofilm Reactor (*‘MBBR”) technology. In MBBR

" Technology all precautions have been taken of the SeWage treatment to
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ensure n_d foul odor will spread. MBBR uses plastic carriers in an a'erét.ion
tank to provide a habifat for bacteria fo grow into a 'bioﬁlm. The biofilm then
consumes impurities in the water, 'making it cleaner and safer.

I say that the contents of para no.10 of the application are neither correct nor
bonafide and the same are not admitted by Respondent no.1. It is denied
that the construétion of STP is illegal. The STP Construction is |égal énd is
as per sanctioned building permission dated October 26, 2021. It is
submitted that Respondent No. 1 has not received any compléint. from the |
Applicént. All those complaints appear to have been filed with the office of
(a) Chief Minister Maharashtra State, Mantralaya Mumbai (b) Home Minister
Maharashtra State, Mantralaya, Mumbai (c) Directorate General of P<'_)lice.,
Maharashtra Staté, Mumbai and (4) Superintendent of_Poiice, Kolhapﬁr.
Concerning para no.11 of the application, it is s_u.bmitted that the appliéant
has filed Regular Civil Suit no. 208/2023 against this Respondent. before the
Hon’ble Civil Judge, Senior Division Ichélkaranji on June 27, 2023, séeking
injunction not to construct STP without permission adjacent to his land. itis
submittéd that the stay application, filed by the Applicant below Exh.5 was
rejected by the Hon'ble Civil Court on October 16, 2023. It is pertinent to
note that the said Regular Civil Suit no. 208/2023 is withdrawn by the

Applicant on June 10, 2024. Hereto annexed and marked as Exhibit-“D” is

the order dated June 10, 2024, passed by Hon'ble Civil Judge, Senior-

Division Ichalkaraniji.
[ say that the contents of para no.12 and 13 of the application are neither
correct nor bonafide and the same are nbt admitted by Réspondent no.1. ltis

denied that the construction of STP is illegal. Respondent No.1 is not awaré
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| of a_ny_such complaint dated October 23, 2023, submitted with Respondent

No.5, and complaint dated October 30, 2023. Hence Respondent No. 1.
does not want to make eny. comments thereon.
| say that the contents of para ho.14 of the app[ication are neither correct nor

bonafide and the same are not admitted by Respondent no.1. It is true to say

that the MPCB Officer, Mr. Sachin Harbad had visited the site on dated

December 18, 2023, HoweVer, Respondent no.1 is not aware of any such
inspection report prepared and neither was submitted with the office of -
Respondent no.1. It is denied that Respondent No. 4 find out the several

non-compliances during the inspection. Upon perusal of the said Insoe_ction

'Report dated December 1'8 2023 it appears that MPCB Officer Mr. Sachin

Harbad has observed the then-current pOSItIOI‘l of the constructlon of STP.

The Applicant has falsely stated that Respondent No. 4 found several non-

compllances during the inspection.

| say that the contents of oara no.15 of the application ar_e neitner correct nor
bonafide and the same .are not admitted by.R'espondent' no.1 for want of
knowledge. It appears. fi'om the documents fled by the Applicant that
Respondent No. 4 has issued the Show Cause Notice to Respondent No.5 |
only (Delety_Comlniss'ioner,. Ichalkaranji Municipal Corporation & Exect.ltive

Engineer, _Ichalkaranj'i.;Municipal _Corporation) not to this Respondent.

Therefore, Respondent- No. 1 is unaware of any such notice being issued_by

Respondent No. 4 to Respondent No.5 Hence Respondent No. 1. does not - /f°

want to make any comments thereon.

' | say that the contents of oara no.16 of the ap_plication are heither correct nor _

bonafide and the same are not admitted by Respondent no.1. It is denied
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that the proposed construction is for' ‘more than 225 flats, 2 rows, and .other
commercial offices. As per the sanctioned building | plan, the proposed
construction is for 210 flats/quarters including the 2 row hoﬁses. There are
no commercial offices sanctioned in the building layout. It is submitted thét
the capacity of the STP is 130 KLD. The Constrﬁctioh of STP_ is legal and
carried out as per the Building Permission re_ceived from Respondent No.1
on October 26, 2021. 1t is further. submitted that Respondent No. 1 has
applied for Consent to Estab[iéh with the office of MPCB, Regional Ofﬁcé,
Kolhapur vide Application No. MPCB- CONSENT-0000210199, dated May

23, 2024, and the same is under consideration. It submitted that Respondent

.No.1 paid an application fee of Rs.75,000/ on May 24, 2024. Further,

Respondent No.1 was asked to pay penal charges of Rs.75,000/- as
Respondent No.1 has already started construction of STP. Hence.
Respondent No.1 has also deposited penal Charges of Rs.75,000/~ on
October 03, 2024. Hereto annexed and marked as Exhibit—“E” is the copy

of the application No. MPCB-CONSENT-0000210199 dated May 23, 2024,

- along with a Payment receipt of Rs.75,000/- for application fees.

Hereto annexed and marked as Exhibit-“F” is the copy email dated July 15,
2024, the letter dated July 23, 2024, and the Payment receipt of Rs.75,000/-
for penal Charges.

| say that the contents of para no.17 of the épplication are neither correcf nof
bonafide and the same are not admitted by Respondent no.1. it is denied.
that the construction of STP is approximately 1-2 meters away from
Applicant's house, and it will create any nuisance in the future. The CPCB

guidelines dated March 10, 2021,_ are specific for particular residential
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projects only. As per CPCB guidelines Para No.4, STP should be located in _
the driueway,- Play Are_a, or Clubhouses. The play .areas or clubhouses are

permitted to be located in the op_en space as per UDCPR Clause no.3.4._7.

‘The Distance between STP and the apnlicant hou'se varies from 4.35 meters

to 3.16 meters and 15 meters to 23.25 meters from buildings C & D as pe.r

layout approved by.‘ Respondent No.5. The Applicant has encroached the

land of the Respondent no._1. Hence the question o.f demolition .of STP

doesn't arise. The STP ..is"based on MBBR' Technology. In MBBR

Technology all pr_ecautions have been t.aken for the sewage.treatment to

ensure_there negligible or n_o fo_ul odor.wiii sprea_d.'-lt submitied that the

applicant has violated Ui_DCPFt guidelines for' rear margins which must be a |
- minimum of 1.5 meter_s_as per'UDCPR' Table No. G.D in clause no. 6.2.1.
The_ applicant has’lkept the rear margin varyin.g from 0.29 meters to 0.59
metei_'s from'.Respondent‘_ No.1 plot boundary instead of 1.5 meters. 'it.
appears that th_é- house of the 'applicant is illegally made because the
applicant has .not left any "_setback.- The applicant 'initially encroached his
. compound into the land (plot) of Respondent N.o.2. Th.is encroachment was
removed by Respondent No.1 and 2. it i.s turther submitted that thereafter,
some space upon the Iand owned by Respondent No.2 between the
| compound wall and common plot boundary of w1dth varylng from 0.63
meters to 0.57 meters is kept to allow space for the maintenance of the
appllcants internal dralnage plpelmes |

Hereto annexed and marked as M is the copy of relevant pages of

clause no.3.4.7.
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Hereto annexed and marked as Exhibit-“H” is the copy of the sketch maps
(Colly) and a photograph showing as to where the house of the applicant is
located and the distance of the STP from the said house, which is under

construction.

I séy that the contents of para no.18 and 19 of the application are neither

correct nor bonafide and the same are not admitted by Respondent no.1. It is
denied that construction of STP is illegal and neéds to be demolished
immediately. It is further denied that as per rulé, 3.4.7 UDCPR construction

of STP is not permitted in Open Space. It is further denied that Respandent

No. 5 has'illegaily allowed the STP structure to Respondent No. 1 and 2. Itis -

submitted that the location of the STP structure is as per the building layout
approved by Respondent No. 5 in reference io UDCPR. As per the UDCPR
clause no 3.4.7, it is mentioned as “Utilities such as water tank {underground
or elevated), electric substation, generator set, pump houses, garbage

treatment, public health o'utpostl center may be pérmitted only with the

- consent of the society of residents.” and also, UDCPR Clause no. 422,

mentioned the sewage/effluent treatment plant as a public utility. All s_uc_:h

utilities are permitted to be constructed in open space as per UDCPR. There

are no specific guidelines/ rules available about the location of STP in the

UDCPR as well as MPCB or CPCB guidelines. It is submitted that STP is

also a part of the utility and hence can be placed in the open space which

also adheres to the CPCB guidelines, dated March 10, 2021, para no. 4 and

UDCPR Clause no. 4.22, Moreover, as per the topography of the plot of

Respondent No. 2, the ground has a natural slope of 2.0 meters from

buildings A, B, and C towards the location of STP. This is the Lowest point of
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the plot due “to which it is a naturally most suitable location for the
construction of STP.
| say that the contents of para no.20 of the application are neither correct nor

bonafide and the same are not admitted by Respondent no.1. It is denied

. that there might be health issues will_arise in the nearby resident due to said

STP It is submitted that the STP is based on MBBR Technology. In MBBR.

Technology all precautions have been taken for the sewage treatment to

| _'ensure there negllgubie or no foul odor wrll spread ‘Respondent no. 1 is not

aware of any such letter dated December 08, 2024, being issued by the
Town Planner of Ichalkar_anji Municipai 'Cofrporation fo the Health Officer' of
Ichalkaraniji Municipal Cor'poration. Hence Respondent No. 1. does not want

to make any comments thereon.

I say that the contents of para no.21 of the app!ication are neither correct nor
'_bonaﬁde and the same are not admitted by Respondent No. 1. It is submitted
that Respondent No. 1 is not aware of several complaints and several letters

. frorn the Applicant to Respondent No. 5. It_lis true to say that Respondent No.

1.had received the legal notice dated January 15, 2024, through his

advocate. Respondent No.1 denied the co'ntentions of the said legal notice

dated January 15, 2024 The construction of STP was carried out as per the

approved burldlng layout and permission dated October 26, 2021 issued by

: Respondent No 5, and hence the construction work of STP is Iegal

| say that the contents of para no.22 of the appll_catlon are_nelther correct nor -
bonafide and the same are not admitted by Respondent No. 1. It is denied
that the construction of the _Sewage Treat_ment_ P_Iant at City Sur\(ey No.

14485, Kalanagar, Shri Ram Nagar District Kolhapur by the Respondent

10
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No.1 and Respondeht No. 2 is illegal. The construction of STP was carried

out as per approved building permission dated October 26, 2021, and the

STP work is almost completed. It is further submitted that Respondent No. 1
has applied for Consent to Establish with the office of MPCB, Regional
Office, Kolhapur vide Application No. MPCB- CONSENT-0000210199, dated

May 23, 2024, and the same is under consideration. It is denied that the

construction of STP is against the various En_virohmenta! Laws and -

directions iséued by the Central Pollution Control Board. It is submitted that

to date the said STP is not functional and only civil work and machine

installation work is completed, hence no environmental damage is caused :

due to the construction of such STP.
| say that the grounds mentioned in para no.22 of the application are

admitted by Respondent No. 1. It is deni’ed that there is non-compliance by

Respondent No.1 and 2. It is denied that any permanent, irreversible -

damage will be caused to the environment and the Applicant. It is denied that
Respondent No.1 has violated the direction given under the circular dated
January 12, 2023, issued by the Central Pollution Control Board. It is also

denied that Respondent No. 1 has shown compléte inaction on its part

regarding the said issue and is insensitive towards the environment. It is

denied that the approach of Respondent No. 1 towards the duty which has _

been embedded upon them to save guards the interest of the environment is
casual and lethargic. It is submitted that the present STP being constructed
by Respondent No.1 is based on MBBR Technology, wherein Respondeni
No. 1 has taken all precautiohs of. the sewage treatment to ensufe no foul

odor will spread and this also helps recycle wastewater for use in flushing

11
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énd gardéning- or landscape, therefore helping against environmental -
damage and sensitive towards the environment, so there is no prsibiIity of
permanent or irrevei'sibie damage to the environment and the Applicant.

It is denied that Respoh_dent No.1 has violated fhe directions given under the

| g_uidelines iséued for the Sewage Treatment Plant dated March 10, 2021, by

the Cent'ral Poliution Control _Board. It is submitted that as per th.e Guidelines

. of UDCPR, clause no. 3.4.7 and 4.22 it is clear that STP is a utility and can

be constructed _ih open space.
| say that the construction of STP is as per the building plan sanctioned on

October 26, 2021,"b'y Respondent No. 5. | say that Respdndent No. 1 has

- applied for Consent td Estab’lis'h MPCB vide application dated May 24, 2024,

Respondent No.1 has hot violated any guidelines issued by MPCB, CPCB &
UDCPR. | further say that there is no damage to the environment and

ecology. The appiic_:_aht,constrdcted his hbuse by violating 't_he rules of

~ UDCPR for a minir_num _'required rear margin of 1.5 meters. Also, the
- applicant had started construction of his compound wall an_o_l encroached on

the land of Respondent N_o._2,_ which was immediately removed by

Respondent No.1 & 2. The STP location is the lowest pdi_nt of the plot as per-
the to_pog'raphy and thus naturally and I_anuIIy suitable for STP. _

| say that the Hon’ble Tribunal vide its order détec_i May 02, 2024, directed

respondent No.4 to submit a full-fledged reply affidavit indicating therein _. 

where is the p_rovisio'n'that a society discharging 130 KLD of wastewater per:-

.day would require setting up of an STP, for which'brio_r_ 'Con_sent to 'Establish' Al

and Consent to .Operate‘ would be required. | say that there is no clarity for

12
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whether STP is required to be set up if fhe discharge is = 100 KLD and what
will be the siting criteria if at all, the same required to be set up.

| say that Respondent No. 4 has filed aﬁ Afﬁdavit-_in-Re_pIy dated July 24,
2024, and stated that there are no spe.cific setting criteria for STP.

Respondent No. 4 further admitted that ReSpondent No.1 has applied for

Consent to Establish and the application of Respondent No.1 is under

process. Respondent No.4 stated in his affidavit that the application of
Respondent' No.1 for the Conéent to Establish will be decided as per due
process of law. |

I sa.y that as per the direction given by this Hon’ble Tribunal vide its order
dated May 02, 2024, Respondent No. 5 has also filed an affi davit in Rep!y
dated July 23, 2024 and upon perusai of said Affldawt~|n -Reply, |t appears

that detailed survey was carried out by Town Planning Department of

Respondent No.5 on May 28, 2024, in the presence of the applicant. The

said Affidavit-in-reply stated that the applicant has built excessive

’ cdnstruction He was permitted to build on a plot area of 540 square meters

" wheretn the applicant has bu:lt a building on a plot area of 574.75 square

meters and there are dlfferences in the size of the permitted plot area and
'..manglnal distance. Further, the appllcant has started the use of the bwldmg

W|thout obtaining an occupancy certificate from the municipal corporaﬂon

From the sald aﬁ" davit it appears that the apphcant has not left any setback

"""and constructlon of his buddlng appears o be |Ilegal as he bunt excessive

construction and has not left any setback.

13
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28.  This Respondent no.1 craveé_ leaves of this Hor’ble Tribunal to file further

affidavits if any, co'nsideri_'ng..the facts and circumstances of the case. In the

' _ circumstances, | p'ray f_hat the application of the Applicant be rejected.

' Solemnly affirmed at Pune

- This _)~2L day of October 2024

| " VERIFICATION

{ _M'r. S A. D'esai, age 53 years, Indian Inhabitant of Pune/Mumbai working as an

Executive Engineer and the authorized Signatory of Maharashtra State Police
: Hous_i,rii_g & Welfare Corporation Limited, the Respondent No.1 abovenamed having

. its: offibe at Plot no.89-89A, Sir Pochkhan'wala Road, Near Police_ Offi_'cer Mess,

‘030, do hereby, solemnly affirm and state that what is stated in

the forgoing paragraphs' are true and correct to the best of my knowledge, belief,

information and legal ad\}ice' and | believe the same to be true. -

- Worli, Mumbai-400

'Sc'>l-emn|y affirmed ¢

~

er

| onthls(ﬂdayof(?ctob

2 ' A ,J»;g MR INDIA 5‘;:%\ ;

- GOVERNMENT OF INDIA,
REGD. NO. 15511, PUNE -

0710 (202 |
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M&HA%HHTEM STATE #OA10CE HOUSING & ’%EZLEAT{R CORPYN LTD.

LETTER OF AUTHORIZATION —

I, Arehiana Tyagi, ADGP/ Ji. Managing Director/ 'Mahaging Director (I/C), Maharashtra
State Police Housing & Welfare Corﬁoraﬂ‘o_n Ltd. having office’ at Piqt no. 89-89A, Sir
Pochkhanwala Road, Worli, Mumbai 400030, do he_reby authorize Mr S. A. Desai,
Executive 'Eng'ineer;_ of this Corporation to appear before the Court, instruct Advocates in
the matter, give evidence on. behalf of the Defendan},' ss'gn and exetute Affidavit of
Evidence, Declarations on Qath, Affidavii of Documents, Additional Affidavit (s) if any

‘

‘ before_ the Hon'ble National “Green Tribunal, Western Zonie Bench, Pune, application
no.57 of 2024 (wz), Murlidhar Dattoba Himankar versus Maharashtra Siate’ Police
Mousing & Welfare Carporation Lid,, Mumbai.

C No. PHC/TBIS. E.HQ- lichalkaranjil 1< 4¢; #2024
| Date ;- 12/07/2024 , '
Place :~ Mumbai.

dodorna T
1 {Archana Tyagi) . .
A.D.G.P./ Jt. Managing Djrecmr!
g Managing Director {/C), Maharastita ..
: ’ State Police Houging & Welfaré
Gmpmahen Ltd

' .: ‘ DAMEPHE DATAV: Paricizry ekt SINEnglish Latiate BTTER OF AUTHERIZE TR 5t ; ” - “ | “/
l :“"'I.} Plat Mo, 89-80A, &ir Pochidaneals o ) "Uori; Wismbai - 400 {)30

Tal: 022 2481 83887 2491 &

Wma‘}aﬁ% 3 14
I’mmmwmmw"nm Lorporats identlty Nurmber 4

Fay 0485 '.1"59 Nebsw wwwmqphc oty > Fma-l gmi@msphe.otg
2 SG*H‘]M G001 ?281
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Annexure B

Work Status as on 25th January 2024
(All Underground structure is complete only Pump
Room work is pending).
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— ' ORDER BELOW EXH.1 IN- '
- REGULAR CIVIL SUIT NQ.208/2023
" (Passed on 10. 06. 2024)

Read the pursis at Exhibit No.15. Contents of the pursis
are read over to the plaintiff, He _EldI;’litted it to be true and corréct
‘and verified the voluntariness of the said pursis. Plaintiff and his
advocate prayed to dispose of the present matter as plainziff does .
‘not want to proceed further in the present matter. Hence, matter is
hereby disposed of as w1thdrawn accordlngly
VR 51 4&"@ Pigitally 519ned by

. HETEND
%o AN ILKUMAR WANY

% Date: 2024.06.10

s

”f_.‘.j{"(

- R 15:39:54 +0530
Ichalkaranji R (Hltendra Urmﬂa Anilkumar Wani)

Date :- 10. 06. 2024 =+ Civil Judge Sr.Dn., Ichalkaranji
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*

* Application for Consent/ Authorisation 4' ' o . T

Sir, . : . . .
. I/We.hereby apply for* T

] - . _
. 1. Consent to Establish/Operate/Reneival of consent under sectior 25 and 26 of the Water (Prevention & Cpntrol of Pollution) Act, 1974 as
amended. ‘ o, : . L T _

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air {Prevention and Contral of Pollution) Act, 19£1, as
amended. ‘ : ‘ :

_ 3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in

connection with my/our/existing/proposed/attered/ additional manufacturing/processing activity from the premises as per the details given
helow. .o ' : B :

N
Consent Information

. ! + ) ' :
UAN No: . : ; . "Application submitted on:
MPCB-CONSENT-0000210199  23-05-2024 .

dustry Information
liN No.: . Submit to:
- SRO - Kolhaplur

. 'l - . -
- Industry Type: - Categbry: " Scale:
' : - Orange . LS.l
Name of Locai Body:

Ichalkaranji Municipal

7 . Corporation
EC Reqd. ‘ o _
No ) . ' ‘ ‘ . . i
Whether constructién-bulldup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

-

General Information

1. Name, designation, office address wiih Telephone/Fax numbers, é-majl of thé Applicant Occupier/Industry/Institution / Local Body.

Name ) Address o . c
Samreersinh Salve ' 210 Residentiaf Quarters for S. P Kolhapur, Nagar rachna Yojana No,
_ : : 1, chalkarani . o
Designation ‘ . . Taluka : _
‘Sub-divisional police officer . . ‘ Hatkanangale - oo oo, .
Area . L ' District : ) C
Ichalkaranji : _ : ‘ Kothapur '
Telephone . T o Fax

>



9657013266 b 1 53 C o _ :
Email N : ... PanNumber ‘ :
spkolhapurmahapolice@gmail.com ' ' EIWPS6740F L ‘ ’

2.(a) Name and locatlon of the lndustrla[ umt/prem ses for which the application is made (sze revenue Survey Number/Plot number ‘ ot
nafme of Taluka and District, alsc- ieiephene and fax number)- . .
. . *
Industry name.
. 210 Residential Quarters for S. P. Kolhapur

r

Location' of Unit . - ' L Survey number/Plot Number

Maharashtra State Police Housmg and Welfare Cop. Ltd i . C.5 no- 14485 (C.5. No 584/585) . : Y
Ichalkaranii - _ L : ‘

Taluka o . " District

Hatkangale _ - Kolhapur

{h) Details of the planning permission obtained from the IUcaI body/Town and Country PEannmg author!t‘ /Mettopol!tan Development
authorjty/ dee&gﬂated Authorlty

4

Planning permission ' B : . Planning Authorlty
Ichalkaranji Mumcnpal Corporation S Ichalkaranjl Munlci'pal Corporation

Name of the'lacal body under whose Jurlsdlctmrs the u;}]t is Jocated andg Name of the licence issuing aut harity'

Name of Local Body * o Name of the hcence issuing authority
lchalkaranjl Mummpa] Corporation " ichalkaranji Municipal Corporation

Sanction plan/. Approved’ layout Plan/Commencement
Certificate

0
"

3, Names,addresses with Telephone and Fax Number of Managmg Director / Maraging Partner and officer respons;ble for matters

connected with pollution control and/ol Hazardous waste disposal. . .

Name of’ Managing D:rector ' Te!ephone number

Sameersinh Dwarkojirao Salve ' _ o : + 9145119048 ‘

Fax number - _ ' . Officer responsible for day to day business

~ Suhas Shinde

4, (a.) Are you registered Industrial unit 7 : - _ No

Registration number - : ‘ : Date of registration

0 , ‘ ' S May 1, 2024

5. Gross capital investment of the umt without {iepreaatson till the date of application (Cost of bundlng iand, plant and machinery). {Te
be Jupported by an affidavit/undetaking on Rs.20/- stamp paper annual report or ceriificate from a Chartered Accountant for proposed

unit{s), give estimated figure) - 5 ‘ _
Gross capital {in Lakh) - * Verified . ' -’_" Terms N © . *Consent Fee

427300 Undertaking _ 1 " 75000.00

T e
b

6. If the site is.lo¢ated near sea- -shorefriver bank,’other water ‘bodies/Highway, Indicate the crow fiy distance and the name of the water
- hody, if any.

Distance Frarﬁ _ . . o Distance(Km) ‘ % Name

SHNH ¢+ . ' ' 5.00 . ‘ ' b Kolhapur-Hupri Road

River | _ ' | 400 ' ‘ Panchaganga ‘
Human Habitation - - 050

Religious Place ' _ : | 0.00"

Historical Place } | ) : 0.00

Creek/Sea I S 0.00 ' L SNA-
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L. Enter Latitude and Longitude details of site 5 '
Latitude : " Longitude

Ir.&gN2 . Y - 744611

+

7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.

Natification on Ecologically Fragile Area, lndustrial Location policy, etc. If so, give details, . .
Location Approved Industry, Sensitive Area ’ if Yes, Name Of Area  Industry Location with
: " Area ) " - ' ' Reference to CRZ

NA " No : " No _ NA

8. if the site is situated in notified ind(]é?crial estate,

. . . . : Details
. {a} Whether effluent collection, No . : o NA

.« treatment and disposal system has . S

. been provided by the authority.

. ) . N 1
{b) Will the applicant utilize the . . No NA
system, if provided. ) .
'} If not provided, details of proposed N
rangement, .
9,
" (a) Total plot area (in squear meter) {b) Built up area and (in squear meter] (c) Area available for the use of

i . S treated sewage; trade effluent for

: o gardening/irrigaﬁon._(in squear meter)
16887.68 _ . 100

nd year of commissioning of the Unit.,“ .- v

JSIRICEPUNE 2
3 MO, 15511
iRy DATEL N

f workers and office staff

1720 - , '
F Wby staff _ Hrs. of shift " Weekly off
5 : <8 : . " Sunday
12, ‘
(a) Do you have a residential No . ' _ NA

coloay Within the premises . _ _
in respect of Which the C % o
present application is Made ’

?

_{b} if yes, please state population staying

tf. .+ Number of person staying Water consumption ‘. Sewage generation Whether is STP provided?
e 0 o , . No
{c) Indicate its location and distance with reference to plant site. 1 ) ' .
Number of person staying - . Water consumption -

NA S 0 |

[

13. List of products and by-products Manufactured in tonnes/month, Kl/month ar numbers/month with their typas i.e.Dyes, drugs etc..
{Give figures corresponding to maximum installed production capacity '

Products Name and Quantity ' _ : o ‘ a

‘Product - UOM ~ Product ' Existing ""'!thééiifé&” . Proposed  Total j
... Name . : Name . " Revision




g

OTHERS . .~ --NA- o 0

" Products Name and Quantity

Product Name =~~~ ‘
Its residential project -=-NA-

P Quant:ty

0 |l

0 Its residential- -

project

its residential project

14, List of raw materials and process chemfcais with annual consumptlon correspcnd ing to above stated production figures, in

tonnes/month.or. k!/month or numbers/month

 Name of Raw Mate_l_nal UOM

Its residehtial project ~NA--

Quantity

4

Hazardous Hazardous Remarks
_ Waste . Chemicals
No - No

NA

15. Description of prccess of manufacture for each of the products'showing input, output guality and quant:iy of solid, IEqund and

gaseous wastes, if any from each unit process.

NA THIS IS POLICE HOUSING PROJECT‘

Part B : Waste Water aspects

15Watercgnsumptmnfgrd,ﬁ@rentgses(m3/day)l e e et et

Treatment Remarks

0 : 0

Purpose . Consumption Effluent Disposal Remarks .
S ‘ e Generation - v . _
Domestic Pourpose 140 130 sTP - v Sewage will be . Recycle Treated water
' S ' ' : treated in 130 : will be used for >
‘ _ KLD STP gardening
Water gets Polluted 0. o0 ~-NA-- ¥ NA - NA- THIS IS POLIESe
& Pollutants are -~ : ; . ‘ ' , HOUSING
_Biodegradable ‘ k PRO}ECT
- Water gets 0. . 0. ~NA- NA 5 N A THIS IS PO
Polluted, Pollutants ) o ‘ ‘ ‘ HOUSING
are not ' PROJECT
Biodegradable &
Toxic -
Industrial ' 0 0 --NA- NA. © . —-NA- THIS IS POLICE
Cooling,spraying in : : HOUSING
" mine pits or boiler " PROJECT
feed
Others: ) -_0'
' 1
17. Source of water supply, Mame of authority grantmq permission if applicaile and quanuty
perm itted. _ ,
Source of water supply Name of Local Bo‘dy + . Name of a‘uthority granting  Qauntity permitted
: ‘ ‘ permission o
Local Body Ichalkaranjl Munlclpal Ichalkaranji Municipal - 140
' Curporatlon - .Corporation |
~ 18. Quantity of waste water (effluent) generated (m3/day) '
Don‘iastic‘ " Boiler Blowdown Industrial C_ooling water blowdown
130, _ 0 0. 0 :
Process - -DM Plants/Softening _Washing ~ Tail race discharge from
' 0 0

* 19, Water budget calculations accounting for difference between water consumption and effluent generated. -
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140 KLD water used for drinking 1 56

and flushing activity

m b UL CIRIEL Sgaally

ST RPRE D (TS

. 1 o i
20. Present treatment of sewage/canteen effluent {Give sizes/capacities of treatment units). -

1
Capacity of STP (m3/day)

130 .
Treatment unit .' ’ " Size (mxm) g - Retention time (hr)
MBBR 130 . . 0

21, Present treatment of trade effluent (Give sizes/capacities of treatment units) {A'schematic diagram of the treatment scheme with

Capacity of ETP (m3/day) - ‘

inlet/outlet characteristics of each unit opération/pmcess s to be provided. Include details of residue Manageraent system (ETP sludges)

ﬂ/ Are sewage and trade effluents mixed fogether?

o If yes, state at which stage-Whether before, intermittently or after treatment.
L . . ey

) 0 . LT
Treatment unit . Size (mxm) Retention time (hr)
0 ' ' 0 o
22, Coe 1

No'
NA

r

23. Capacity of treated efflyent surhp, Guard Pond if any. ' 1

Capacity of treated effluent sump (m3) Nj,

nt sump/Guard pond details o - NA
ate at which stage-Whether No NA

D5 to be reported for dispesal on land or into stream/river’

ted Effluent . .
o sS(mg) . <200

~ BOD (mg/) <300 "

COD (mg/l) - <450 - .

TDS (mg/i) 0 3 B |
. _Specific poilutant if Name | oot ) ‘_! Value

any :

1
. |

Treated Effluent )

ol : o e

55 (mg/l) . <10

BOD (mg/l) <20

- COD (my/l) <60 -

s (mam 0
Specific pollutant if-  Name = L " Value

any

lity of untreatedtreated effluents (Specify pH and concentration of 55, BOD,COD and specific poliutants relevant to the

4




(b} Enclose a copy of the latest report of analysis from the taboratory approved hy State Board/ Committee/Central Soard/Central |

Government in the Ministry of Environment expected characteristics of the untreateditrgated.eﬁfuent

NA

26. Fuel censumption ' o B

FuelType = . - oM Fuel Consumption TPD/LKD .  Calorific value

~NA- : _ CNA- 0 ‘ 0
Ash content ‘ ' Sq_lphur‘co_ntent " Quantity * Other {specify) ._..a

0 D _ : ' 1 . 0 .

27. (a) Dgta'ils of stack ('pro"ces_s & fuel stacks: D.G.})

{a) Stack number(s) .+ (b} Stack attached to Ac) Capacify ~ {d) Fuel Type ' Rl

NA - NA - o -NA NAC

{e) Fuel quantiy (Kg/hr.) (f) Material of construction ‘ {g) Shape . {h} Height, m (above ground
o g {round/rectangular) fevel)

o o NA. ) NA . NA ‘

(i} Dl'a,meter/Sizef- in meters W Gas quanﬁty,‘ Nm3/hr. . (k) Gas temperature °C " {I) Exit gas velocity, m/sec. _

NA, - -0 NA . ' “NA -

{m) Control éqdipment _ _ .(h) Nature of poilutanf‘s (o) Emissions cohtrol system (p) In case of D.G. Set power

preceding the stack likely to present in stack _ provided _ generation capacity in KVA-

gases such as Cl2y Nox, Sox
, _ TPMetc. = 7 g :
NA NA - -, NA . NA

hoase o S _ v . §

NA R _ - o .

28. Do you have adequate facmty for coIEectlon of samples of emissions in the form of port heles pEatform tadder\stc, As per Centrai f
Board Publication “Emission regulatiens Part-fIl” ( December 1985) . .

" Poart hole - No - Details  NA
Platform  jo Details NA
Ladder No Details  NA

29. Quality of treated ﬂue gas emlssmns and process emlss:ons Quantlty of treated ﬂue gas emlssmns

and process emissions. _ : . v
Sr. Stack attached to - Parameter ~ . Concentration mg/NmB' flow {Nm3/hr)
No . ‘ ok .

1 NA ) NAC Vo0 | 0

{Specify conce_ntratlon of cnterla pol!utants and mdustry/process—spec;ﬁc po!iutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Mlmstry of Env ronmeﬂt & Forests For proposed unlt furnish expected
characteristics of the emissions.. "

NA

Part - D: Hazardous Waste aspect ‘ o : : gy
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30, Information about Hazardous Waste Management as defin

amended in Jan.,2000. Type/Category of Waste as per
Waste {Annuaﬂy} Schedule |

Cat No Type
NA ' o ) ¥
© Max ' Method of collection
_ NA '
Method of transport Method of treatmant
NA . NA .

s] iggﬁious'Waste (Management & Handﬁng } 2ules, 1989 as

-

1

Qty . - uoM

0 S . —~NA- ‘
Method of reception _ Method of storage
NA " NA ’
Method of disposal

NA '

31,

Waste (Annually) Schedule i
31. Details about use of hazardous waste

!

Name of hazardous Quantity used/month Party from whom purchased Party to whom sold.
waste/Spent chemical T . :

NA oLt .0 NA _ - NA

32.

NA

)

T Details about technical capabi.'ity and equipinents available w‘ith the applicant to handle the Hazardous Waste

.

b. Characteristics of hazardous waste(s) Specify concentration of relevant po"ui‘ants. Enclose a copy of the latest report

of analysis from the laboratory approved by State Board/Central Boa
Forests. For proposed units furnish expected characteristics

rd/Central Govt. in the ministry of Environment &

[
.

NA

Are you using any imported hazardous waste. If yes, give details.

36.

Copy of actual user Registration/certificate lpbtained from State Pol_l,utt'oh Control Board/Ministry of Environment &
Foresis, Governinent of ind’ia,_ for use of hazardous waste. -

" NA

1

+

37.

NA

»

Present treatment of hazardous waste, if any {(give type and capacity of treatment units)

38. Quantity of hazardous waste disp'osal '

(i} Wt'thiﬁ factorj{
0 .

(ii) Outside the factory (specify location and enclose coples of égreement.)

-

SC
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(iii) ThroUgh sale (enc.'osed documentary proof and copies of egreement.} | T
(iv_) Outside state/Union Territory, if yes particﬁlars of (1 & 3 } above.

0 : _ ' - ’
{v) Gther (Specify} . :
0 ' A

'

'

|
Part - E: Additional information . o - T ‘ ' - |

~ a. Do you have any proposals to upgrade the present system for treatment and d;sposat of effluent/emissions and/or
hazardous waste.

We tiave provrded 5TP of 130 KLD to treat sewage : - B .

b. If yes, give the detan's wrth t:me- schedule for the Jmplementatmn and approx:mate expendrture to be incurred on it.
40 Lac - : o - |

40.

Capital and recurrmg {0 & M) expenditure on various aspect of environment protectton such as efﬂ'uent emission,
hazardous waste, solid wasfe, tree- plantatmn, momtormg, data acquisition ete. (gwe figures separaten'y for items

implemented/to be rmp!emented) 1 . S
1.5 Lac/annum . S ‘ o ' - e
: l‘ > ""f‘ “’f
41. _ E - l‘ \
To which of the poﬂutmn control eqmpment separate meters for recordmg consumptron of electric energy are insta e ? AD\f Y
NA | o HAT:
REG%

432,
. Whrch of the poMutron control’ items are connected to D G. Set (captive power source) to ensure their running in the R
event of normal power failure r :

NA

D
._..“‘i"ifg?;

43. Nature, guantity and method of dISDOSd| of non- hazardous soild waste generated separately from the process of manufacture and waste treatment
{Give details of arealcapacity available in applicant’s Eand} o .

Type . Quantity ., UOM ' Treatment Disposal o Other Detajls

Wet Waste . 232 - Kg/Day Handover to Local Mumupal Handover to Local Munlmpal Handover to Local Municipal
: : : vendor venter : vendor
Dry waste 168 . Kg/day © Handover to Local Municipal  Handover to Local Municipal ~Handover to Local Municipal

vendor vender “vendor

T

44, Hazardous Chemicals - Give details of Chemicals and guantities handled and Storedl, -
{i) Is the unit a Majot Accident Hazard unit as per'Mfg.Stdrage Import Hazardous Chemicals Rules ? .
NA _ : : ‘ . :
(i} l's the unit an isolated storege as deﬁr_re;l under the M_SIHC'RuIes 7 _ _
NA ' _ R ' b : SR
(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rufes. *
NA . .
" (iv) Has approval of site' been obtained from the concerned authority?
! ; X )
NA : : '




{v} Has the unit prepared an off-site Emergency Plan? IJt@Dted ? 1
NA : .

{vi) Has information on imports of Chemicals been provided to the concerned authority?
NA ' ' : . o

{vii) Does the unit possess a policy under the PLI Act?
NA ‘

45, Brief details of tree plantationfgreen belt development within apEiicant‘s premises { in hectors } '

Open Space Availability Planta_tion Done On ' " Number of Trees Planted .
16400 Square meter 500 Square meter(3.0 %) ‘ 20 o

46, " v

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately. . T C

We have provided STP of 130 KLD to treat sewage

a7, _ . ' o . '
ST : \

© “-\a) The applicant shall indicate whether Industry comes under Public Hea'ring, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, Il;f so, the relevant documents enclosed shall be indicated accord_ingly.‘
NA : : . : . .

' 'rb) Any other additional information that the applicants desires to give
This is police housing project.

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.

AGADB/wWe
Q?mm PUNE

“NO, 1551 L
iRY DAT%/ ,;?

1 !20.24

r declare that the information furnished above is correct to the best of my/ouf know.l’edye.

eby submit that in case of any change from what is stated in this application in respect of raw materials,
UEts, process of manufacture and - . T . . ‘
eédtment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
! ;onsent/Authorization shall be made and : . g ' :

- until the grant of fresh Consent/Authorization no change shall be made.

¢

50. . ' _ .

i/tfe undertake to furnish any other informgtion within one month of its being called by the Board

: " Yours faithfully
Signature : Samreersinh Salve - -

Name : Samreersinh Salve
. Designation : Ichalkaranji

. Additional information

Afr Po!lutidh‘ . | o o . N /{C/ '-

'SrNo. °  Air Pollution Source " Polfutants " ;7 APCSProvided  Remark

1 NA o NA 5 NA N .NA




s : ‘ ,
Separate EM Provided "~ No _ . ‘ 16145mission Sources’  NA ' S

Measures Proposed ' NA _ "Foul $mell Coming Out - No : -

Air Shmpﬁng Facility Details NA

D.G. Set Details * . . . o
Description . Capac:ty{KVA) o ~t+ Remarks 7
NA ' - 0 ‘ -~ ONA,

»

Hazardous Waste Generation ' . _ \

Hazardous Waste ~ Quantity ~~ UoM " Treatment  Disposal =~ OtherDetails

. .o v : . |
' . X
. . |

CHWTSDF Details I ' . | ' ,
 Meniber of CHIFTSBF ™~~~ CRIITSBF Nams™ " Hamars

[}

Cess Detalils

No No 3 ' Jan 1 1900 12:00:00:000AM

Legal Actions

"iega;i""""""""'Lé'g'a'rneeardbféa'ﬁipa'hy"“”""""""""""‘iég;;'m‘c'ﬁah“oetang 4 Remarks
Action - - : )
Taken

No

i

No -

‘Bank Guarantee Applicable:

-Annexure
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tra Pollution Control Boars :
Thank you. Your payment has been successfully received with fellowing details.
Transaction Receipt ' ' S
a Transaction Status: " Success
Transaction Reférence no:  7HDF2013052129
, V ) i
Transaction no: ' TXN2405004623 ‘
Transaction On; 24-05-2024 11:52:22 ,
- Payment For: MPCB-CONSENT-0000210199 Ty
_ \Email: spkothapurmahapolice@gmail.com ‘
{1 , : 1
i Mobite no: 9657013266 ' - ; : ‘
Ameunt: © 75000.00 INR. : :
b
. ‘ '
“t
1
N
t
. )
. “ ‘
+
1




Exn {63 -
Maharashtra Poliution Control Board

Phone: ¢

. ‘ . Udyog Bhavan Building , Near Coiiectarate
e Fax 0231 - 2660448 . ’ Office,Kolhapur-416 002
Email: srokolhapur@mpch.gov.in )
: o . Date . 15 Jul 2024
"To, ' ! . o

Samreersinh Salve | . S
210 Residential Quarters for S. P Kolhapur, Nagar rachna Yojana No:1, Ichalkarani

.o
- Subject: Application for Consent To Establish,
Reference: To your UAN MPCB-CONSENT-0000210199

Sir,

This office is in receipt of your above referred application for grant of Consent To MPCB-CONSENT-0000210199.
On scrutiny it is observed that following documents/details are not submitted. _

aq

'(A) Documents *

-

Sr. Points " Observations and Remarks _ 3
1 Requisite fees in the form of Online payment/ © pp shall pay penal charges of Rs. 75000/- as PP has
NEFT/RTGS along with delay charges, penalty. " already started C'on_struction without obtaining Cto E

Regards

(-)

Note: This is a computerizéd system generated print ,hence does not require any Sign'ature.

\
4
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164 .

Application for Consent to Establish w.rt, M/s. Maharashtra State Police Houéing' and
Welfare Cop. Ltd, C.S ho- 14485 (C.S. No 584/585), Ichalkaraniji, Tal: Hatkanangale, Dist:
Kolhapur vide UAN no. MPCB-CONSENT- 0000210199

Dr. J. B. Sangewar <deater@mpcb gov.in>
Tue 7/23/2024 315 PM . - *

To:spkolhapurmahapolice@gmail com <spkolhapurmahapolice@gmail.com>
CcJD Water Division <jdwaterdivision@®mpch.gov.in>

MOST IMP/ URGENT
Sir,

This is to inform you that the scrutin.y of your Consent to Establish application (Reference No. MPCB-
CONSENT-0000210199) for the residential cum commercial project has revealed several pending issues
that need ta be addressed before we can proceed further. The details of the appllcatlon are as follows

¢ Application Date: 24/05/2024

* Received at HQ; 15/07/2024. . ‘ | '

* Project site: M/s. Maharashtra State Police Housing and Welfare Cop Ltd C.Sno- 14485 (C.5. No
584/585}, Ichalkaranii, Tal: Hatkanangale, Dist: Kolhapur.

* Proposed Project Cost: Rs. 42.73 Crores (without tand cost, kindly re- -submit the undertaklng of
proposed Cl with land cost). 1

* Construction Status: Work has commenced without ob’cammg Consent to Estabhsh (Clarification
T required), . 1

*';_’ In order to proceed with the approval process, we require the following information:

1. Payment of Penal Charges: Rs. 75,000/- for starting construction without Consent to Establish,
2. Details ot Land Cost: Clarification on the fand cost not mentioned in the application. It is required
& submit the undertaking of proposed Cl with land, building & plant & machinery cost.
3. Corrected Consent Fees and Penal Charges: After receipt of corrected Undertaking with land cost- .
consent fees and Penal cirarges will Le re-c -alculated and communicated.
4. Detaiis of OWC Unit: Information regarding the Organic Waste Converter unit.
5.57p S!udge Details: Information on the handling and disposal of STP sludge. ' y
Please provide the requested information and resolve the pending issues at the earliest. Additionally,
note that the case is currently under raview by the Nationzl Green Tribunal (NGT) duetoa reiated
complaifiz, The final decision on the a ppll(.n.u-‘] -will be subject to NGT orde|5

A seruting mail vias previously sent to you en i ’UH?_OM Kwndiy expedlte Lhe submission to famlltate
the timely processing of your application.

H

Thank you for your prompt ztlention to this iaamsr, 4
Best regards, : _ ' i
Dr. J. B. Sangewar b

Joint Director (WPC) ‘ :
Manharashtra Poliution Controi Board
Sion, Murabai - 400 022.
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Thank you, Your payment has heen successfully received with following details. .

Transaction Receipt
Transaction Status: " Success

Transaction Reference ne:  ZHDFIDVO2ARLFY

‘ Transaction no: TXN2410000393

* Transaction On: 03-10-2024 15:04:59

. Payment For: MPCB-CONSENT-0000210199
Email:

spkolhapurmahapolice@gmail.com -
Mobile no: 8657013266
Amount; 75000.00 INR.
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UNIFIED
DEVELOPMENT
CONTROL AND
PROMOTION
REGULATIONS
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UDCPR-20220 -

Applicable to all Planning Authorities and Regional Plan areas

except Muniéipa’l Corporation of Greater Mumbai, Other Planning Authorities /
Special Planning Authorities / Development Authorities within the limit of
Municipal Corporation of Greater Mumbai, MIDC, NAINA, Jawaharlal Nehru Port Trust,
Hill Station Municipal Councils, Eco-sensitive / Eco-fragile region notified by MoEF & CC

'au_d Lonavala_ Municipal Council, in Maharashtra.

GOVERNMENT OF MAHARASHTRA
URBAN DEVELOPMENT DEPARTMENT

Page No.021
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UDCPR-2020

1. These Unified Development control and Promotion Regulations ave sanctioned by the State Government
undér. Section 37(1AA) (c) and Section 20(4) of the Maharashtra Regional &Tmi'n' Planning Act, 1966
vide Notification No.TPS-1818/CR-236/18/DP&RP/Sec.37 (1AA) (©) & Sec20. (4)/UD-13, Dated 02
Decémber, 2021,

2. These Unified Development control and Promotion Regulations are published by the State Government
under Section 20(3) of the Mabarashtra Regional &Town Planning Act, 1956 vide Notice No. TPS-
1818/CR-236/18/Scc.20(3)/UD-13, Dated 02™ December, 2026,

3, Directives under Section 154 of the Maharashtra Regional & Town Planning Act, 1966 issued by the State
Government vide Resolution No. TPS-1818/CR-236/18/Sec,20(3)/UD-13, Dated 02™ December, 2620,

4. These Unified Development control and Promotion Regulations are published by the State Government
under Section 37(1AA) (¢} of the Maharashtra Regional &Town Planning Act, 1966 vide Notification
No. TPS-1818/CR-236/18/8¢c.37(1AA)/UD-13, Duited 02™ December, 2020,

3. Directives under Sectjon 154 of the Maharashira Regional &Town Planning Act, 1966 issued by the State

{’[' ' Government vide Resolution No. TPS-18 18/CR~236/18/8ec.3T(1AA)UD-13, Dated 02* Deceinber, 2020, _

T 6. Corrigendmm nnder section 37 (144) (e} & 30083 of the Makharashtra Regional & Town Planning Ac, 1966
isswed by the State Govermment vide  No.TPS-18IRCR236/8DP & REsSe. I7LAAMcSee. 2003/
(‘orr:}g'emiuﬂv’léﬂf)-l 3, Dated ¥ December, 2024,

% Notlfication under Section 3714 & 30 (3) of the Maharashtra Repional & Toven Planning Aet, 1966 issued
ba the State Gavernment vide Resolution No. TPR-1818/CR-236/) StPart37 113, Dated 147 Jafmrm. 2021,

8. Geovermment Order No. TPS IRI&CR 236718(Purt- DAUB-13, Duted 1 March, 2021

% Netification under Seeiton 37044540 & 20 {4} of the Maharashtre Regional & Town. Plamiting Act, 1966
fxsued by the State Governmuent vidy Resolution No. YPS-18187R-236 A8 Purtl) See 37 (1AA) ¢} & See 20
thamodifications UD-13, Dated 167 Juse, 2021,

M. State Governptent Resolution No, TPS-1818/CR-2367T B(Purt]Yaddendun/UD-13, Duted 23 June, 2031,

11, Govermment Order No, TES 1318/CR 23618 Part- 1)/ 1.3, Bated 207 July, 2021,

12, State Government Resolition No, TP} BIBACR-236:38¢Purtl}raddessidum/CD-13, Dhisted 8 October, 2021,

13 Guidlies issued by State Govermment vide Ordet No. TPS 18I8CR 236714 (P&m‘ DAUINAZ dated B2
Bevember 2021,

4. Notification under Section 37(1A4) () & 20 (4 of the Mubharashira Boglonal &Town Planning Acet, 1960
Issued by the Stale Governutent vide Resolution No. TP TBIRACR-236408(FPart 3)/ Nec. 37(1AA) (¢ & Se 20
(Hemodification/D-13, Pated 627 Decomber, 2021,

15 Corrigendum ¢ Supplementary letter under Regulation No. 1,70 of Unified Development comtrol and
Fromation Regulations ix sused hy Stute Govermment vide Corrifedum 7 Supplementary fetter No, TPS
182U/814/CR T 202IAD-13, Dated 92 Decomber, 2024,

10, Corrigendim / Addendun under Regulafion No, 1,70 of Unified Development comrol and Promotion
Regulativns Is {xsusvd m State CGovermment vide Corrijendum 7 Addenduwm No. TPS IB2ISTCR
121210013, Dated 02 December, 2621,

7. Notice under Section 20 (3) of the Muharashtra Regional & Town Flamuing Ad, 1966 issued by the State
Goverrment vive Resolution No TPS-12163196/CRAZIAGUD-12, Dated I 1° December, 20201 & Directives
under Sectivn 154 of the Maharashira Regional & Tewn Planning Act, 1966 issued hy the Srate Governmeny
vide Reselution dt, 21st Decvmber, 2021,

18, Notification wider Section 20 (4) of the Maharashirs Regional & Toven Plunning Ad, 1966 isswed by the
State Governstent vide Resolution No. P FS-191 0 CR-B3197 Sow 2000/UD-13, Pated 25° December. 2021,

u»“‘
{Kishor Gokba!e)

Under Secretary
Government of Maharas

+

B (N.R. Shende)
) /* Director of Town Plannipg and Toint Secretary
,g» Government of Maharashtra

e o &
% ‘fsiw. m&“ﬁ/
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UDCPR-2020

Recreational Open Sphce in Green Belt

Such recreational open space may be allowed to be earmarked, partly or fully, in green belt area
shown on the development plan after leaving distance of 15m. from river and 9m. from nallah,
provided, such recreational space is sizable as required under these regulations. Provided that, the
only-use and structures permlbmble under the Regulation No.4.11 in respect of Green belt, may be
permitted in such open space.

Minimum Dimensions

The minimum dimension of such recreational open space shall not be less than 10m. and if the

. average width of such recreational open space is less than 20m., the length thereof shall not
. exceed 2 V2 times the average width.

Structures permitted in Open Space

If required, structure and uses which can be permitted without countlng in FSI in the recreational
open spaces. shall be as under:-

1) There may be maximum two storeyed structure with maximum 15% built up area of

recreational open space, out of which, built up area on ground floor shall not exceed 10%.
1n case of stilt, additional floor may be allowed.

ii) The structures used for the purpose of pavilion, gymnasia, fitness centre, club house,
vipashyana and yoga centre, créche, kindergarten, library, or other structures for the purpose
of sports and recreational activity (indoor or outdoor stadiums, etc. as per availability of
area) may be permitted. Utilities such as water tank (underground or elevated), electric
substation, generator set, pump houses, garbage treatment, public health out post/ centre may
be permitted only with the consent of the society of residents. Religious sirncture may be

~ allowed with the permission of competent Authority as decided by Government from time t
time. '

iii) No detached toilet block shall be permitted.

iv) A swimming pool may also be permitted in such a recreational open space. The .ownership

of such structures and other appurtenant users shall vest in all the owners on ‘account of '

whose cumulative holdings the recreational open space is required 1o be kept in the land.

v}  The proposal for the construction of such structure should come as 4 proposal from the
owner/s, owners® society / societies or federation of owners’ societies and shall be meant for
the beneficial use of the owners/ members of such society/ societies/ federation of societies.

vi) The remaining area of the recreational open space shall be kept open to sky and properly
accessible to all members as a place of recreation, garden or a playground.

'vii) The owners’ society / societies, the federation of the owners’ societies shall subrmt to the

~ Authority, a registered undertaking agreeing to the condltlons in (v) & (vi) above while
obtaining permission for the above said construction.

Recreational Open Space and Means of Access

' Every plot meant for a recreational open space shall have an mdependent means of access. In case
- of group housing scheme, if such recreational open space is surrounded by or located along
buildings and is meant for use by the occupants of those buildings, then independent means of
. access may not be insisted upon. '

Page No. 023




ii)  Restrictive Zone

including all public utilities.

171 ' | he

UDCPR~2020

No development in contravention with the notification shall be permissible in the area
affected by the notification under Works of Defence Act- 1903, whether earmarked as such
on Development Plan/Regional Plan or not or development shall be permissible with the No
Objection Certificate from the concerned Defence Authority.

Provided that, it shall be permissible to treat the arca under such restrictive zone as marginal
distance at the time of construction of any building proposed on contiguous unaffected area.

Provided further that, it shall be permissible to utilise the FSI and also the receiving potential
of the land under this zone, on the remaining contiguous unaffected land of the same land

In this zone quarry, mining, stone crushing or similar operations shall be permissible subject to

" provisions of Regulation No. 15.1. In addition to this following uses shall be permissible.

Stone quarrying, soil excavation, stone crushing or other similar activities, mining activity, bricks
kilns, caretaker's quarters or residential quarters for essential staff upto maximum built-up area 20
Sq.m. ancillary buildings like site offices, cafeteria with maximum built-up area upto 250 Sq.m,

The existing uses within these zones such as bricks kilns, fly ash bricks, cremation ground, etc.,
shall be continued for the respective purposes. 'The mining and quarry operation shall not be
petmitted within the restrictive area as per their prevailing regulations. The development after the
closing of existing mining areas / quarries shall be as per the closing polices of the respective
department. However, the private lands which are included in Mines and Quarry Zone shall deem
to be included in the adjacent zone and Authority shall grant development permission accordingly.

The following users shall be permissible in this zone.

Water treatment plant, water reservoirs, pumping station, water storage tank, sewage /influent

treatment plant, waste water recycling plant, electric substation, cemeteries, burial ground and

cremation grounds, slaughter house, solid waste landfill / management site, fire station, post,
telegram and communication office, telephone exchange, cattle pond, dairy farm, public urinals

Following uses shall be permissible in this zone.

i) - Garden, Nurseries, Horticulture and Arboriculture.

Following uses shall be permissible in this zone.

i}  Residential, Educational, Institutional, Assembly, Business, Mercantile, Industrial, Storage,
information Technology, Recreational.

ii} Any other land use as may be made permissible by the Government of India within SEZ.

The following uses shall be permissible in this zbﬁe.

i)  Airport and ailied activities and services incidental therefo, /\J&
‘l
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6_.ng;1" . Marginal Distances and set-back for Residential Buildings and mixed use with Height up to

15 m. or as mentioned in the Table No. 6-D.

The provisions for minimum marginal distances as given in Table No. 6-D below shall apply for
the Residential buildings, Residential with mixed uses permissible in Residential Zone and
Residential buildings permissible in other zones.

1 | Roads of | 450 15 6.0in case of 3.0 3.0 | Side and
width 30 m. A, B, C class Rear
and above in Municipal Margins for
local authority Corporations building
area. and 4.50 in upto 15m.
case of other height
areas. (excluding
parking
floor upto
6m. height)
2 |In case of| 450 15 4.5m.or as 3.0 3.0 | Sideand
Regional Plan specified by Rear
area. NH/SH Highway rules Margins for
whichever is building
more. upto 15m.
height
(excluding
parking
floor upto
6m. height)
3 | Roads of | 250 10 4.5 2.0 2.0 |Side and
width 18 m. Rear
and above but Margins for
below 30m. . building
upto 10m.
height
{excluding
parking
floor - upto
6m. height)
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(5)

-| Roads "] Margins for
width 15 m. ‘buildings
and above but 1 G+2 or stilt
below 18m. 43 structure

% 80 6 3.0 1.5
- (in case of
semi-
detached
building,
oaly one
side
marginal -
distance
shall be
b _ permissible | |
6 | Row Housing| 30 3.5 225 0.0 1.5 - ~-do-- -

‘| onroads of (In case of % |
12m. . and corner plot,

| below 1.50 or

building
line of
adjoining
road
whichever
. _ is more)
-7  Row Housing | 20 3.0 0.9 from 0.0 0.9
for EWS/ pathway  or | (Incaseof
LIG/ by public 2.25 from | corner plot,
authority / road boundary 1.5 or
private building
individual ~ / line of
Stum _ adjoining
Upgradation road
etc. by public whichever
authority is more)
-Notes:-
(1) The width of the road in above table shall govern the requirements in column 3 to 8.
(2. In case of Sr. No. 1 to 6 structures having higher height may be p_ermitted subject to
‘ . marginal distance mentioned in Regulation No.6.2.3. '
(3) The minimum area of plots fronting on service roads along highways shall be with
reference to the actual width of the service road. '
4 For seml-detached bu1ld1ngs, side margin shall be on one 31de only Plots for semi-
detached buildings shall be in pairs.
. Row-housing plots at the junction of two roads shall be larger to maintain the setback from

-. both roads. Not more than 12 and not less than 3 plots shall be allowed i in each block of

row housing, Each block shall be separated from the other by a 4.5 m. wide road / pathway

Vo, 2%
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y or4 5m 51de margmal dlstance within the plot or space 1ncIud1ng SIde margmal dlstanee of
. ' the plot.

(6)  No garage shall be permitted in a building having stilt or basement provided for parking.

(7)  Construction of ottas, railings, barricades or supporting columns for canopy or porch shall
not be allowed in minimum front marginal distances. However, steps may be permitted
within 1.2m. from the building line. Also supporting columns for canopy or porch may be
allowed within building line.

(8)  In case of Regional Plan areas, ribbon development rules shall not be relaxed without
consent of the Highway Authority,

(9  In case of special building, marginal distances shall be as per regulations for such
buildings.

(10)  The plot width to depth ratio shall be 1:1.5 to 1:2.5, as far as possible in plotted layout.

(11)  In Public Housing Schemes for E.-W.S. undertaken by government or semi-government
organizations, marginal distances shall be as per the respective schemes and rules.

Ik (12) The front setback set-out in already approved and partially developed layouts/ schemes,
h may be retained as per original approval, so as to maintain the building line.

(13) The pattern of development like semi-detached, row housing etc. in already approved
layout shall be as per said approved layout.

(14)  Where commencement certificate is granted prior to publication of draft development plan
or sanction of Development Plan and the plot gets affected by new road / road widening,
proposed in the development plan, the front margin shall stand relaxed to that extent,

In case of redevelopment proposal affected by line of street up to 9 m. width under
Municipal Council or Municipal Corporation Act or development plan road of up to 9 m.
width, the front margin shall stand relaxed to the extent of land affected by such proposal
® subject to minimunm setback of 1.0 m. for roads having width 12.0 m. or less and 2.0 m.
for roads having width more than 12.0 m., from the final line of the street.

— | Subsidiary structure such as garage (limited to one), outhduse and independent sanitary
V’E M/ block may be permitted only in plots having area 250sq.m.or more.

A (17) Rear or side marginal distances for development along nallah or watercourses shall be
' subject to Regulation regarding “Sites Not Eligible for Construction of Building” and
“Construction Within Flood Line”.(Chapter 3)

(18) The plots which are substandard in area shall be developed as per marginal distances
mentioned in the above table with reference to road width.

(19) In case of plots having approach by dead-end road, (point access) front margin shall be
limited to width of point access,

@ (20) Building Line along classified roads as mentioned in regulation no.3.1.6 shall be applicable
for residential buildings defined in Regulation No.1.3.93 (i) and Conirol Line along
classified roads shall be applicable for other uses or for commercial uses as mentioned in
regulation 10.3.1.6 or for mixed use buildings where non-residential uses are proposed at
least 50 % or more of total proposed built-up area.

/(4

N

" Inserted Vide Corrigendum / Addendum No.CR 79/2021, dt. 02™ December 2021,
@ )Inserted vide Corrigendum / Addendum No, CR 121/21, dt. 02™ December, 2021
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counting area of green belt in gross area of plot subject to condition that the area shall always be
under tree cover. The owner shall plant trees in this arca with proper planning at the rate of
minimum 100 trees per hectare that should have survived for at least one year prior to issuance of
occupation certificate.

Outer periphery of the construction floor wise (P-line) including everything but excluding ducts,
voids, and items in Regulation No. 6.8,shall be calculated for the purpose of computation of FSL
The open balcony, double height terraces and cupboard shall also be included in P-line of
respective floor, irrespective of its use / function.  If part of the stilt, podium or basement is
proposed for habitation purpose or for the construction which is counted in FSI, then such
construction shall also be measured in P-line in that respective floor.

marginal open spaces:-

(a) Projections into Marginal Open Spaces:- Every open space provided either interior or
exterior shall be kept free from any erection thereon and shall be open to the sky and no
cornice, chajja, roof or weather shade more than 0.75 m. wide shall overhang or project over
the said marginal open spaces so as to reduce the width to less than the minimum required.
However, sloping/ horizontal chajja provided over balcony/ gallery etc. may be permitted up
to balcony projections at horizontal level,

(b) Balconies - as specified in Regulation No 9.14

(¢) Ledge for Air conditioning unit as specified in Regulation No 9.5.

(d) A canopy or porch not exceeding 5m. in length and 2.5m. in width in the form of
cantilever and unenclosed over the main and subsidiary entrances providing a minimum
clear height of 2.4m. below the beam bottom of canopy. The canopy shall not have access
from upper floors (above floors), for using as sitting out place. There shall be a minimum
clearance of 1.5 m. between the plot boundaries and canopy.

Provided that more than one canopy may be permitted in the case of special buildings as per
requirement.

(e) A projection of maximum 30cm. on roof top terrace level may be allowed throughout the
periphery of the building. In case of pitched roof projection of maximum 43c¢m. at rooftop
level throughout periphery of the building shall be allowed.

() Aceessory buildings: - The following accessory buildings may be permitted in the marginal
open spaces: -

i) In an existing building where toilet is not provided, a single storeyed toilet subject to a
maximum area of 4.0sq.m.in the rear or side open space and at a distance of 7.5m.
from the road line or the front boundary and 1.5m. from other boundaries may be
permissible. The Authority may reduce 1.5m. margin in exceptional cases to avoid
hardship.,

ii} Parking lock-up garage not exceeding 2.4m. in height shall be permissible in the rear
corner of an independent bungalow plot. Parking lock up garage when attached to main
building shall be 7.5m. away from the road line and shall be of such construction
capable of giving fire resistance of 2 hours. The area of sanitary block and parking lock
up garage shall be taken into account for the calculation of FSI,

129

Page No.024




176

UDCPR-2020

ili) Underground Suction tank$, soak pits, wet and dry garbage separately with collection
chambers, space required for fire hydrants, electrical and water-fittings, underground
water tanks, dustbins ctc. '

iv) One watchman's cabin/ booth not more than 6sq..m..in built up area having minimum
width or diameter of 1.80m. Cabin / booth may be allowed at every entrance and / or
exit.

Note :- When a building abuts three or more roads, the above mentioned uses, exeept (iv),
shall be permissible in front setback facing a smaller road of less importance- from
traffic point of view. ‘

() Ramp for basement in side and rear marginal distances subject to provmons under -

_Reguiatxon No. 8.12.

(h) Fire escape staircase of single flight not less than 1.2m. width excluding the marginal
 distance required for special building, :
(i) Staircase mid-landing of 1.2m width with clear minimum headroom of 2.1m. below the
' mid-landing. However, clear distance from edge of landing to the plot boundary shall not be
less than 1.8m.in case of non-special building and 6 m. in case of special building. '

(j)  Architectural projections - Architectural projections as specified in Regulations No. 9.30.

(k) Construction of ottas, railings, barricades or supporting columns for canopy or porch shall
not be permitted within the minimum required front marginal distances. However, steps or
. steps along with otta may be permitted }o.project upto 1.2m. from the building line.

Cu'pbaard as specified in regulation No.9.6.

Exclusion of Structures / Projections for FSI Calculation Structures/ Projections/features/
ornamental projection of glass facade permitted in marginal open spaces as mentioned in
Regulation No. 6.7 (a),(c),(d),(e),(f)(iii),(g),(”(-—),(j),(k).

i)  Stilt Multi-storeyed floors/ podium/ basement, if used @ exclusively for parking including
passages ® and staircase, Lift Duct / Lobby therein and basement used for users
mentioned in vegulation 9.11.1 (i) to (5. :

iiiy  Areas covered by Porches, Canopies, loits, ledge or tand, shelves, Air Conditiéning Plant

"~ Rooms, Lift Well, Lift-Machine Room and Service Floor of height not exceeding 1.8 m.
height ® or as permissible as per Regulation No. 9.33 below the beam, for hospitals,
shopping malls, plazas and Star category hotels (rating with three stars and above) and like )
buildings, other buildings above 15 m. in height. '

Liv) Area of structures for water, grey water, wet-waste or an effluent treatment plant, rain

" water harvesting Pump rooms, ’ () electric cabin of sub-stations / of generator set area,
electric meter rooms as per requirements, Refuse chutes/ garbage chutes /garbage shafts for

_ wet and dry garbage separately with collection chambers.

v) Rockery, Well and well structures, Plant Nursery, Water Pool, platform around a tree,
Fountain, bench, Chabutara with open top and unenclosed sides, Ramps, Compound wall,
Gate, slide/ swing, Steps outside the buildings, Domestic working place (open to sky),
Overhead water tank on top of the building, Refuge area for high rise buildings as spec:lﬁed
in Regulation No. 9.29.6

a )T e words (i) & ‘maximum 10 sqan.’ deleted vide Corrigendum / Addendum CR 121721, dt, 02™ December, 2021,
@  Inserted vide Corrigendum / Addendum CR 121/21, dt. 02 Pecember, 2021.
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vi) Teleconununication tower, antenna and allied activities.

vii) Atrium may be allowed in any type of building. Such atrium may be allowed to be
enclosed on top by transparent or opaque sheet. '

viii}  Open to sky terraces, top of podium, open to sky swimmihg pool on the top terrace and top
of podium with plant room.

Structures permissible in recreational open space as per Regulation No.3.4.7.

(a) Interior chowk : Wherever habitable rooms or kitchen derive ventilation from inner
chowk or interior open space, the minimum size of such interior open space shall not be
less than 3 m. x 3 m. ¥ Further such interior chowk shall have an area of not less than
the square of onc sixth of the height of the highest wall abutting the chowk considered
Jfrom the lowest point of the chowk, at all levels. '

(b)  Exterior chowk: The minimum width of the exterior chowk for the purpose of light and
:!_ ventilation shall not be less than 2.4m. and the depth shall not exceed 2 times the width, for
o buildings up to 17 m. height and for height more than 17 m., the exterior open space shall
not be less than H/7m. x H/7m.where H= Height of highest wall of the Chowk from ground
level. If the width of the exterior chowk is Iess than 2 4m., it shall be treated as a notch and
shall not be considered for deriving ventilation.

(¢} Where only water closet, bathroom, combined bathroom and water closet are abutting on
the interior open space, the size of the interior open space shall be in line with the
provision for ventilation shaft as given in Regulation No.9.20.2.

Provided that, for (a) and (b) above maximum distance shall be subject to 16 m. If the owner
wishes to provide chowk size more than what is prescribed above, it shall be allowed.

This regulation shall be applicable for buildings to be constructed in all land use zones, unless and
otherwise specified in the respective regulation,

6.10.1 (i) Height of building shall be allowed to the extent mentioned below subject to approval of

Chief Fire Officer of the Authority or Director of Fire services, if required, under these
regulations.

1. For Pune, Pimpri-Chinchwad, Nagpur, | Permissible height as per approval
Nashik, Municipal Corporations in MMR from Fire Department.

and Metropolitan Authorities area @ and
Areqa Development Authorities, Special
Planning Authorities within these areas.

2. For remaining Municipal Corporations area 70
® and Area Development Authorities,
Special Plunning Authorities within these
areqs.,

THuserted Vide Corvigendum / Addendum No.CR 79/2021, dt. 02™ December 2021,
@ Inserted vide Corrigendam / Addendum CR 121/21, dt. 02™ December, 2021,
m -
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-, These malodorous compounds can offgas from t_he1eata into the surrounding environment and cause annoyance anc
. complaints. Therefore, odor control strategies are necessary. - <

Uder Control Strategies

Avariety of methods can help mitigate odors from MBER sveicms:

1. Aeration Control
Carefully controlling aeration levels is important to limit anoxic zones and the resulting release of hydrogen sulfide and
nitrogen gas while still removing organics. Dissolved oxygen sensors coupled with adjustable aerators can provide close
monitoring and precision aeration. Periodic shutdown of aerators may be useful as well.

2. pH Management — .
Maintaining pH above neutral (pH 7+) helps convert dissolved hydrogen sulfide into ionic hydrogen sulfate to reduce

offgassing of hydrogen sulifide. Adding bases like lime or sodium hydroxide can accomplish pH control.

3. Nutrient Balance \
- ‘icessive organics release should be prevented through proper nutrient balance to limit fermentative volatile fatty acid

p}oduction. Close COD: nutrient monitoring helps achieve this. Strategic carbon redirectiory may also help.

4. Biofilters
Offgas vented from the MBBR can be routed through an auxiliary biofilter packed with organic media supporting aerobic
obes that degrades odor compounds before venting to the air shed. Combinations of wood chips, compost, peat moss

her media can remove a wide variety of odor molecules in this final polishing step.

=\
"Erption Media
wers or filter beds containing adsorptive media like activated carbon, zeolite pellets, dry scrubbing products'or
terials offer another way to purify vented offgas before atmospheric release by trapping odor compounds.
media replacement maintainsmaximum odor adsorption capacity.

. Chemical Scrubbers

/ “hemical scrubbing systems with caustic soda, hydrogen peroxide, potassium permanganate or proprietary formulations

* ielp to neutralize and destroy odor compounds by oxidation or alkaline degradation as gases are bubbled through.
Combinations of chemicals can maximize removal across many compounds.

With a tailored application of these approaches taking into account cost, existing infrastructure and odor profile, significant
reductions in MBBR odor issues tan be achieved. Monitoring odor levels at property boundaries provides important
feedback on control efficacy.

-
Conclusion

Malodors are a common nuisance problem with MBBR wastewater treatment systems. Through careful control of
dissolved oxygen, pH, nutrients and organic levels along with deploying auxiliary air handling technologies like biofilters,
adsorptive media beds or chemical scrubbers, odor emissions can be substantially reduced from MBBR facilities to.
prevent annoyances and complaints, A multimedia odor treatment approach customized to the characteristics of the MBBR
offers the best chance for success. With proper implementation, MBBRs can operate as effective wastewater treatment

with minimal observable odors.

R "
st g

Do you need an advice or assistance on selecting the best water and waste water treatment unit? We have
solutions for all your problems! ' ‘

Let us know your problem, our experts will make sure that it goes away. o |
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